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U.P. Power Corporation Limited
(Govt. of Uttar Pradesh Undertaking)
Power Management Cell SLDC Campus, Vibhuti
Khand-ll, Gomti Nagar, Lucknow-226010
e-mail: cepmcuppcl@gmail.com

DERAND NOTICE
Undar Section 13(2) of the Secuitisation And Reconsiruction of Financial Azzeds And Enforcemant of Sacunty Infaras|
At 2005 Ele said Ak | red will Rude 300 of [he Secinly nlerest (Enforoement] Rules, 2002 (I said Riutes), In
exercise of powens conferred under Section 13(12) of the said Act read with Rule 3 of the said Rules, the Authorsed
Cfficer of HFL Home Financa Lid.IIFL HFL) § Formerdy known &= India Infoline Hausing Finance Lid.) has isswed
Dierriand Nofces under secion 13Z) of the said Acl, callng upan thi Bornoradns), b nepay e amaurd meslianed in
the respective Demand Notice(s) issued to them, In connection wish above, nalice i hereby given, once agan, 1o the
Eu:-rr:werls{l fo pay within G0 days from tha publication of this natice, the amounts indicatad hesein bakow, iogathar with
fusther inbeanes! froen the date(s) ol Demand Molice 81 Se date of paymant. The delail of SeBarower ), amaund dug a5

ARAE $o-w Frm fefaes
CONTAINER CORPORATION OF INDIA LTD.
)

(& Classifieds

CORCOR LT,

T ¥ = A [HIE ¥R @61
A Mavratna Company (A Govt. of India Undertaking)
. Business Park, New MOBP Building, #nd Floor, Clhla Ind. Estate, New Delki- 110020
NOTICE INVITING E- TEMDER

g
O

—  PERSONALC

CORCOR invites E-Tender in Single Packet Syslemal terdening far e ellowing work:-

,Sushma Sharma,D/O Shiv

Teatufiet B COREPMe-A¥ ola/B wal(R-13121-32 _ o dale of Demand Motice and securily citered fowards repayment of lean amednt ame & andar:-
, . > : : = Kumar Sharma,R/0 28,Block
Hame of Werk Fedoncer of Terminated Conrac o Rasing o Hight of Evsing Boundary bl | () 200 D) Name of the Barrowenis]. | Demand Notice | Description of securad asset Immovable property) PROCUREMENT OF POWER ON SHORT-TERM BASIS THROUGH TARIFF
e e D T .Chanakya Place Part- [Guarantor {s) Date & Amount  [A wal piece and parcel of he propeny being | Bult-up
o Lt Luttam Nagar, Delhi Mr. Shyam Bahadur| 28-Jun-2022 Upper Ground Floor {beck Side), J Without Roof flemace _ _ B
Lonpiein farte o 110059,have changed my Chettri, Mrs.Poonam|Rs. 10,554500 |Rupees Ten (Revised guide lines for short term procurement of power notified

Righls-ball On Parion O Property Bearing Mo, 543 & 54b,

X 3400 (hmugh spaymen) WNith Proportionate Area Measuring 50 Square Yards (e

EBS Hnpl Bape name to Sushma Rani perma-  |Chelri (Prospect No.|Lakh Fifty Fiva Thousand by the Ministry of Power vide resolution dated 30.03.2016)

Do of Tengar Dpuminl . nently. 0040620558-8 IL10010250) Fotir Hundred Fifty Oriy) 41 .81 Sguane Medars), Oud OF Tolal Aned 150 5q. ds., Out OF i .

'I';"-dz' ?m;u&ng Fee ¥ F‘?E' '\I.z: ETJJp:JL..hE l'\n:u:r " .-u'.m-f'l Khasra, MoGS9 Shoaled In The Area OF Vilage Hasisa Tender SpeC|f|cat|0n No. 11/DEEP-Portal/PMC/2022-23

{onEhnca) I,Rafat Fatma,Wy/0 Tanzeem Ciehi, Colory Known As Mohan Garden, In Black K-1 : — .
Dis of g of Tarder jonkne) 01,07, 202 {1 00 hos 10 15,07 2023 {uplo 17,00 hes] Kosar, R/O House.No-22, Exteension, Zaidar Enctave, LUllam Nagar. New Delhi, D058 Uttar Pradesh Power Corporatlor_1 Limited (UPPCL), a (_30vt: of Uttar Pradesh Enterprlse,.
Zhas K Titws ol MEiralior ol Tty | (TCITE MOS0 e 1 2L Gali.No-10, Parwana-Road With Common _ Right To Usa of . Enfrance Passage, incorporated under the Companies Act, 1956 and having its registered office at Shakti
?‘-";'5 T'-”: "EF?’"'! ol Tender: | 18052 w1 ?“:’5 e : Brijpuri-Extension Krishna- E’S::Iﬂﬂgiifgﬁ And Ona Twa Wheeler Parking At Ground Bhawan, Ashok Marg, Lucknow -226001 intends to buy Firm Power, for the month August-
DI RIS N MO, RN OO L I L W ERAY SR O WOTE: W AN NPREES) DN SR et 2 sl L 2022 & September 2022 under Short Term basis. Trading licensees/generators/state
sapilabln on websile www concorindia.com, Bul the mmplale lender document can ba downloaded from mehsile Nagar NeW Delh' 1100517Have K Ram hﬂ"ﬁ'ﬂ"l. -EB-JUI'IPE'UIE H!- 1“.*1.]'"“- Al el piEcE ared FEl"I'-H of 1ha [‘:I'-!'I|'.-E|'|.'|' hEiﬂ!:_l 455 Floar p g g

utilities/CPPS/Distribution licensees/SEBs, across the country may offer power, from one
or more than one source subject to condition that offers from each source shall not be less

W, | enderaizand, com'CCIL only. Furdrar, Compandum / Addendam o s Tender, £ any wil ba pubitahad on webslie
i o ofisdR Lo, W bandeiwEEsrd esmICCIL &nd Cenlral Prociiesant Podsl (CTPP) onky  Wees{eie’ press
ixfveriisement shall nol be jssued o he game, Group Gemeral Manager|Engg.)

Changed My Name To Rafat

- Mrs. Sesma |Prospect
Fatima,For All,Future

Mo L1 24T94 )

{Rup=es Ten Lakh Forty Ona
Thousand Three Hindred

Back Side. &d measuring 30 5g.Yards., Piol Mo Rz-81A,
Gal Mo, 16, Gung Hankishan Nagar, Maiaka Exin, Utiam

Phareg No,: 01141 727544 Purposes. 0040620558-6 Cme Only) Magar, Mew Delhi- 110052 than 25 MW, as per the details given below:-
T.Usha Mr. Lait Gupla 20-Jun-2032 Al that pisca and parcel of tha propaty being : Bult up Jrd Submission Of T Submission T Opening T Opening |
Pu E'Llc NﬂTICE ,JSha Ranl Arora,W/o.Naresn Mrs. Richa Gupsa, Rs. 26,22,725- (Rupoas | foor (Back Side) with ool rights, bull on Propesty bearing ; _Ri
A R/0 E-199.N : T : el ; s . Duration | Quantum EMD BG of RFP-Bid | of RFP(Non  of IPO/
FORM NO. INC-26 rora,R/o E »naraina RAHATTNACY Twanky“Six Lokh Twenty Tes | W7-2811254 buik.on Plot No. 254, area smeerstinng 30 oq. Period (in Hrs.) | (in MW)| in the Office of | (Non financial financial Start of
Pursuant to Rule 30 of the Companies (Incorporation) Rules, 2014 Vihar,Delhi-110028,have (Prospect No.| Thousand Seven Hundred | Yards out of toal area 125 5q. Yards, oul of reclanghe no. 19, ) CE(PMC), UPPCL| Bid & IPOs) Bid) e-RA
BEFORE THE REGIONAL DIRECTOR, NORTHERN REGION changed my name to Usha i Twenty Five Oy} M W o108 Ve e, ’
ardan Exin colory, Galli no ddi wali gali, \ifage 01.08.2022 | 00:00-06:00[ 2750 [ [ I
In the matter of Enmpar::il Act, 2013, Section 13(4) Arora,for all,future purposes Kiyalaest Delhi, Delh, Indis, 10016 0 13,07.2022
In the matter of KAPSONS APPARELS INDIA PRIVATE LIMITED 0040620558-5 Mr. Ankit Kumar.|28-Jun-2022 Rs. 15,09 030/ | All thai piece and parcel of the property being © Flak Mo 2 31.08.2022 | 19:00-24:00 3600 1 '?17[3'5)022 12.?;)5)022 12'0;.t2022 atﬁ::/()O
1.Gaga Mre.Baoda, Mr. Rajendns | (Rupees Filleen Lakh One | Third Floor, area admesasurng 23,78 5q. Mirs.,. Block 133, 1 - } } ) i
(CIN: U18109DL2013PTC248673) saagandeep singh,>/o Shama (Prospect Mo.|Thousand Thirty Nine | Sactor Mu-2, Gautam Budh Nagar, Greater Noica, Uttar G IERES I PVEVRSIEE] eSS 17:00 hrs. 17:00 hrs. 17:30 hrs. | 13.07.2022
having registered office at C-2/5, Mayapuri Phase-Il, New Delhi ﬁg'EIﬁ#UHEH Gurcharan Singh Virdi,R/0 IL10161542) Oly] Fradash. Inda, 201308 . 0502022 50024003000 at 11:00 hrs.
- Plot.No.2, 1st-Floor,Pratap - __ : : Y ' '
i ’ ’ Mr. Zurjeet Singh, 20-Jun-2022 Rs. 17,27 657 | Al thet peece and parcel of the praperty being ; Flaina. FF-3 R |
mNEEIS"E’Eh!;QgEFSPH *h{e ':-Ct*'}:'lli'am' F'"I'I:r':'i-;ﬁ"=5 WWSHEE:PF*&:’:E" L"'SEFEE':E:""H”[ Nagar,Hari Nagar,Delhi- Mre. Tara I:l.an,'.;.ipm-gpen[ {Rupess Sevenlesn Lakh | (18t _:kf_.',,]mpm"fm_e,-.?;.-ﬁ,-g b a;]r-ajaﬁu-ipg.dﬁ;',ﬁ ‘Request for Proposal' Activation of Event shall take place on 02.07.2022 and are to bg
& Companias Act, 2013 before the Hon'ble Reglonal Director, Northern Region Bench a 110064,have changed my No. IL10164097) Twenty Seven Thousand Six[sq. Mir, Khasra Mo-212Ral Vihar Hadbast Vilage submitted on e-bidding portal (DEEP) in two parts i.e. “Bid Part-I (Technical Bid)” & “Part{

MWew Delhi zeeking confirmation of alteration of the dause Il of the Memorandum of
Association of the Company in terms of Special Resolution passed af its Extra-Ordinary
General Meating held on March 22, 2022 to enable the Pelitionar Company 1o change s

Shadulhabad Tehsil Lona District Ghaziabad 201014
&l that piece and pancel of the property being : Bullt-up 2nd

Hisndred Filfy Sewen Only)
28-Jun-2032

name to Gagandeep Singh
Virdi. 0040620558-7

Il (Financial Bid)” respectively.
The link for e-bidding portal is www.mstcecommerce.com and is also available on theg

Mr. Deepak Shama,

; ! p 1 . Mr=. Jyod Rs. 11,57.3408 (Rupaas | Floor withoul roof fghls, buill on Property bearing Plol Mo- : P : o
Registered Office from the 'Stata of Delhi, NCT of Delhi to the 'State of Uttar Pradesh” I, Rahul,5/0-Vijay Ahand R/o-E- *Fm;m No. Eleven Lakh Fifiy EEHEH C_,ﬂamﬂdmeafnmmgq_ Wﬂﬂ_"gnmf Eﬂm g website o_f Ministry of Power (www.powermin.nic.iny—and PFC Consulting Limited
Any person whose interest is likely to be affected by the proposed change of registered Block-802,Gali No.4,Harchand IL10175447) Thousand Three Hundred | 151, Block-G, Colomy Mand Ram Park. Uttam Magar, (www.pfcindia.com). Bidders are requested 1o familiarize the above said revised

office of the Company may deliver either on MCAZ1 portal {www.mca.govin) by filing
imvestor complaint form or cause fo be delivered or send by registered post of hisfher
abjection supporied by an affidavit stating the nature of histher interast and grounds of
opposition to the Regional Director at Northem Region, B-2 Wing, 2nd Floor, Paryavaran
Bhawan, CGO Complex, Mew Deli-110003, within fourteen days of the date of
publication of this nofice with & copy 1o the Petitioner Campany at its registened office

For KAPSONS APPARELS INDIA PRIVATE LIMITED

Farty Only} guidetine carefully before submitting the offer.
The Bidder shall be required to submit EMD by the date mentioned above, in the Office of
CE (PMC), UPPCL, Lucknow, for the maximum capacity offered @ Rs. 30,000 per MW pef
month on RTC (30 days, 24 hrs.) basis and same shall be reduced on pro-rata basis in
case bids are invited on hourly basis of offered capacity in the form of Bank Guarantee/e-

bank guarantee issued by any Nationalized/Scheduled Bank.

Birclapair, 'West Delki. Dedl, India, 110059

0l s Boeronaers dal 1ok pagmend o IFL HEL as aloeesail, IFL HFL mey procedd againsl (he abve
secired asaets under Section 1314) of the sad Act and the applicable Rules, enliesy & the risks, cosls
arvd ponsecuences of the Bomowers For, further detals please comtac) o Autharised Officer & Branch Office | IIFL
HFL Plot M. 30/30E, Uppar Ground Floor, Main Shivaji Marg, Majafgarh Road, Beslde Jaguar Showmoom Mot Magear,
Mewi Delhi and A-1C & 4-10, 2nd flioar, Moida Sec 16, Moida, Gautam Budh Magar - 201301 and Office No 1, First Flocr,
Mahabuxmi Metro Towar, PlatMo. C -1, 5actor - 4, Vaishali, Ghaziabad, Utiar Pradash - 2010 10dar Corporate Otffice - 1IFL
Tewwar, Plot Mo 98, Udyog Vihar, Ph-I¥ Gurgacon, Hanmana,

Marg,Nathu Colony,Badarpur
Majra Burari,Delhi-110084,
have changed my name to
Rahul Anand for all purposes.

0040620559-3

Sd-| T.,Srishti D/0 Satish Kumar,R/0 : _ ; , The e- tender will be received and opened on the dates mentioned above. The offers
Sudheer Kapoor A-911, Shastri Nagar,Delhi- ey D e e O S Avieiety Ok PR L tiuis f'"am = received after the date & time mentioned above shall not be considered. In case of
o DE-;?E; 110052,have changed my SCHEDULE 1l holiday, the offer shall be received/ opened on the next working day at the same time

name to Srishti Gupta,for all
future purposes. 0040620716-9

FORM B
PUBLIC ANNOUNCEMENT

respectively. The undersigned reserves the right to reject all or any bid without

Date: 01.07.2022 assigning any reason thereof.

Place: Delhi

Rio: 158 Bazar Marg, Old Rajender Nagar,
Rajender Nagar, Delhi-110060

- [FRegulation 12 of the Insolvency and Bankruptcy Sd/-
Form No. INC-26 I,I\'\/,II:f)l,:n\’llvr{S F?/r(? gBaerha:rgt Board of India {Ligquidation Process) Regulations, 2016] CHIEF ENGINEER (PMC)
[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014] Apartments,Plot.No-31, FOR THE ATTENTION OF THE STAKEHOLDERS OF W&~ 181-91.9./9TehTTe1/2022 feHieh: 30-06-2022 UPPCL

GLISTER HOSPITALITY GURGAON PRIVATE LIMITED

BEFORE THE CENTRAL GOVERNMENT
REGIONAL DIRECTOR, NORTHERN REGION, NEW DELHI
IN THE MATTER OF SUB-SECTION (4) OF SECTION 13 OF THE
COMPANIES ACT, 2013 AND CLAUSE (a) OF SUB-RULE (5) OF RULE
30 OF THE COMPANIES (INCORPORATION) RULES, 2014,
AND

IN THE MATTER OF DLF ESTATE DEVELOPERS LIMITED
(UT49939DL1989PLC036260) HAVING ITS REGISTERED OFFICE AT
DLF CENTRE, SANSAD MARG, NEW DELHI-110001.

Applicant/Petitioner

I.P.Extn., Patparganj,Delhi-
110092,have changed my
name to Maya Mahamna,for
all,future purposes

0040620716-10

[,Hitherto Known as Nimish,
S/o-Pradeep Tyagi,R/0:M-10A,
Arjun-Apartment,
Vikaspuri,NewDelhi-110018,

I PARTICULARS

1 JNAME OF CORPORATE DEETOR |Glister Hospitality Gurgaon Private Limited

. 2] | Date of ncorporation of Corporats DEI:nlc-_' i '.'I-i 2013

3| A hority under which Corparate Dabtor Heglmra of Companies, Delhi

. {15 Incoeparated Ragstensd

4 : Corporate [dantity Mo, / Limited Liabiity
| Identificafion Me. of Corparate Deblor

5. | Address af the registered office & prncpal| 223, 2nd Floor, Goad Earlh City Cenlre,

'-:'.'H'ltE {if arty) of Carporate Detilor Sector 47-50, Gurgaon, Haryana- 122001

DETAILS

Branch Office : Sai Road, Baddi,

0 snl District Solan (H.P.)

{RULE-8(1)} POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Wharaas ihe undersignad being the Authonsed afficérs of the State Bank of Indla, under the Sacuntisation and
Reconstruction of Financial Assets and Enforcement of Secunity interest Act, (54 of 2002) and i axercise of powers
conferred under Saction 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issuad Demand
Motice(s) o borrowen(s fGuarantor(s) on the dates mentioned hereunder. calling upon the Borrower(s ) Guarantor(s) to
repay the amountis) mentianed in the respective demand notice!s) within 80 days of the date of notice

| 74399HR2014PTCO52744

Motice iz hereby given to the General Public that the Company proposes Have ChangedMy Name and 5| DmEDTEIE-EU'EGf-'IEIﬂ'iEI'r"n' 26th June 2022 The Borrower{siGuaranions) having failled lo repay the amountis), nolice is hereby given lo the respective
to make application to the Central Government under Section 13 of the Shal_l Hereaf’_cerbe Known as |Resalution Process borroder sV Guarantons) and the public in general that the Authorised Officer has taken Possession of the
Companies Act, 2013 seeking confirmation of alteration of the Nimish Tyagi. 0040620719-8 T. | Liguidation commencement dale 1 26th June 2022 p-mperty_-‘t!rc-per[res described herein below, in exercise of powers conferred in him under Section 13(4) of the said Act
Memorandum of Association of the Company in terms of the special | af Corparale Deblor read with Rule 8 & 9 of the said rules, on the dates mentioned against each account

resolulion passed at the Extra-ordinary General Meeting held on 15" . . 5
June 2022 to enable the Company to change its Registered Office from L] Y o
*“State of National Capital Territory of Delhi” to “State of Haryana®”. W {

bl Sh: Mahash 2o Late Sh. Way Mandal Rlo 9
z H. Mo B-13 F-Elock, Jbeoli Mager, ®abir Neagar, |

Any person whose interestis likely lo be affected by the proposed change Debe 110004, has takee 3 foan fom Salin|

of the registered office of the Company may deliver either on the MCA-21 The Fraeholt Feeismiul Fripeny Bosmm b

portal (www.mca.gov.in) by filing investor complaint form or cause to

be delivered or send by registerad post of hisf her objections supparted by

Mame & Ragistration Number of Insatvency. Atul Mittal

Profassional acting as Lisudalor Regn. No: IBBIIPA-001/1P D04.3972017- 161 0762
Address and Email of the Sguidatar Address: 174, BALCO Apariments, Plol No.58,
a5 reqstarad with e Board IP Exin., Patparganj, Dethi-110082

Email: 2. mitlalmafigmail com

Address: 163, BALCO Apariments, Plat No.53,
P Extn., Patgargan, Daithi-110082

The Bormower(syVGuarantons) m parbculars and the public n general are a hereby cautioned nol o deal with the
property’properties, and any dealings with the propertyl properties will be subjected o the charge of the State Bank ol
india, forthe amountis) mentioned herein below besides interest and other charpes/axpenses aganst each account
The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of
time available, to redeem the secured assets.

Date of

g Amount

Description of the Date of

Possession

Name of Borrower(s)/

E '-Ezr '5'.’1'.“}:"- HFE-EE.;.I ‘.’i;uﬁﬂr;" o vl T
Ef';' Dl of Knises N, 53, Siuaies] 8 VTkage| 10] Addrass and e-mail 1o be used for
gdarpur, In the Abad of Wes! lyol Nagar,| | spondence wilh the bquidata
an affidavit stating the nature of his/ herinterest and grounds of opposition Shehdare, Dahi Being he Uweer of i) GlrGChderne i e SRt
to the Regional Direclor, Northermn Region, Ministry of Corporate Affairs at
B-2 Wing, 2" Floor, Pt. Deendayal Antyodhya Bhawan, CGO Complex,
Mew Delhi-110003, Phone; 011-24366038, Fax: 011-24366039 or mail af
rd.northi@mea,gov.in within 14 (fourtean) days of the date of publication
of this Notice with a copy to the Applicant Company al its Registered
Oiffice atthe address mentionad above.

E-AUCTION

SPACEVISION IMPEX PRIVATE LIMITED (IN LIQUIDATION)

CIN: U23209DL2004PTC125911

Liquidator: Mr. Rakesh Prasad Khandelwal
Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date and Time of E-Auction: 26th July, 2022 at 02.00 PM to 04.00 PM
Last Date of EMD submission: 15th July, 2022 upto 6.00 PM
(With unlimited extension of 5 minutes each)
sale of Assels and Properiies owned by Spacevision Impex Private Limied - in Liquidation
forming pat of Liquidation Estate formad by the Liquidator, appointed by tha Hon'ble National
Company Law Tribunal, Bench-1v, New Delhi vide order dated 4th March, 2022, The sake will
be done by the undersigned through the e-auction platform Mips:iincltaucion auctiontiger.net

Sub. Mo.: B4i4T F4, situated on 5th Floor,
Property Mo. B4 {(Old MNo. 12)
Jayachamarajendra Foad, Bangalore
having super built-up area of 1293 sq. fis.
and undiided share of 196.21 sq. fits of
£250 5q. fts. and bounded by:

North: B.H.K. Sheriff Land
South; Shakoor Brother's Building
East:.J. C. Road, West: Corporation Road

Important Note:
Interested parties ane requested bo read the E-fuction Process Document containing the desails of serms
and condtions of the E-Auction at hitpsfincitaucticn.auctiontigernet [Contact | Mr. Praveen Kumar
Thesvar at #07.07 227 T4028 - 079 6513 6854551 075-661 3 6500). The Liquadator has the absoie ight
by gonapt of regect any of 3l affens) or adoumposiponatzancel the e-Auction orwithdraw any propaty or
paron Sereal from the auction proceedg alany stagewithoul assigning any reason e e,
For further details, please contacl Mr. Rakesh Prazad Khandelwal, Liquidaior at the email i
liq.spacevisoni@gmal.com or at the contact no. 9595678610 Sdl-
Rakesh Prasad Khamndelvwal
Lipuidator in the matter Specevision [mpex Private Limiled
IBBI Regn. Mo.: IBBLIPA-ODEIP-NODE352018- 1511950
Address ; E-504 lspetka Aperimands, Plot Mo, 29, Saclor 4,
Chwarka, Mew Delhi — 110078 | Email: §g.specevisionTigmail.com |

Form no -03[See Regulation-15(1)(a)]/16(3)

DEBTS RECOVERY TRIBUNAL DELHI (DRT 2)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

Case No.: 0A/38/2022
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of rule 5 of
the Debt Recovery Tribunal (Procedure) Rules, 1993. Exh.No.: 1755
INDIAN BANK (ALLAHABAD BANK)
VS
M/S SLICK AUTO ACCESSORIES PVT LTD AND ORS

Date: 01.07.2022
_F'Iat.a: Mew Dalhi

To,
(1) MSSLICKAUTOACCESSORIES PVTLTDAND ORS

102 CHHABRACOMPLEX, 8 VEER SAVARKAR BLOCK SHAKARPUR East, DELHI
(2) SHMANOJKAPOOR SO SHPLKAPOOR,RON 1/2DLF Il GURGAON, HARYANA
(3) SHSANJEEVKAPOOR S/O SHPLKAPOOR,

R/O-N1/2 DLF Il GURGAON, HARYANA
(4) SMT SIMIKAPOOR WO SHMANOJKAPOOR

R/O-N1/2 DLF Il GURGAON, HARYANA
(5) SMTACHLAKAPOORWO SH SANJEEV KAPOOR

R/ON 1/2DLF Il GURGAON, HARYANA

SUMMONS

WHEREAS, OA/38/2022 was listed before Hon'ble Presiding Officer/Registrar on

poperty by wiee of Refinqushment Deed!
aegciled Oy Somd. Panval in laaoer of Sh
Mahesh. quiy regd: as doc. Mo, 336, Wl Mo
4118, on pagn 26 &, on dalg | 5"1-2"‘3".-':
hemna I'I-Hrelmdl-cas'l.hesaldp operty LAk
Eh, Mijary Mardal was the pravicus owner of sakd|
peoperty by vickie of ATS dals 23,08, 1097. b
has gxperadondl. 08 0B 2005%and aterhis taath|
legrang bahind 1. Sl Parsali & 2. Sh. Mahesh
as only 2 legal heis and no amy otharlegal heirs)

rights, interest, tile, claim, sncumibranoes, |

Emiail: contact@sarship.com

Immovable Property

Guarantori{s) Motice

| 1.{ Lirs? date for subrnission of Claims
Nofice is '1E1'Eh:.' geen that the Mational w,u:ufnpar]-' Law Tribunal Dehi Bench has ondered the
commencement of iuidaiion ofthe Glister Hospitadity Gurgaon Private Limited on 2&th June 2022,

The stakehakders of Glister Hospitality Gurgaon Private Limited are herety called wen to submit ther
claims with proafan or before 27th July 2022, to the liquidatos al the address menticred againstitam 10

| 2Tth July 2022,

Borrower : 1. Rajesh Kumar| Residential Plot Hadbast No. [15.03.2022

24.06,2022

Sfo 5h. Nand Jee Rai, Village|95, Khata No. 82/98, Khasra No. 931,
Marranwala, Near Govl |measruing 1-10, 83111 measuring 0-10
School, PO Nanakpur, Tehsil|231/2 measuring 2-8, 936 measuring 6-7
Kalka, District Panchkula, |total measuring 10-15 share 2/215 8. 0-2 (2

QOutstanding

Rs. 2,93,137I-

[Rupees Two Lacs Ninely Three
Thousand One Hundred Thirty
Seven Only) as on 21.06,2022
plus further interest and other

e ‘.'j,;“;;",;“;'.,f"';.';;';ﬂl,".f,,,':"’"";ﬂ: The financial creditors shal submit their proaf of ciaims by eiectranic means anly. Allather siakeholdess | |iyarvana, Pin Code-123302. 2.|Biswa) standing in the name of Smi. Sunita [charges thereon w.e. !
For DLF Estate Developers Limited Hetiaing Frignce Limited, Any person. wng has| iy submmit the claims with e proofin parsan, by postor by ekecironicmeans. smt. Sunita Devl Wio Sh.|Devi Wia Sh, Rajesh Kumar Rio Village £2.06.2022

mnlinely = frew fom al such cheme inkarest, |
Changee. e nilEen tos 8l
Bahil VMirmani [Advocaia))

Addrais G-721. Karkandodsa Lo, Dalts)

Mub,: J920535607, BEIIRLI0N
PUEB \NU
otice Is herehy given on behalf of Mr. Asho
Kumar Madan that property No. C-528 (Plot
No-528, Block-C), admeasuring 160sq.yds.,
portion of the entire 2nd Floor and 3rd Floor
with roof/terrece rights, was purchased on
03.09.2015 from Nirmal Gupta and Kamla
Gupta, planning commission co-operative
house building society Ltd., Yojna Vihar, Delhi-
110092, located in the layout plan of in order,
to comply with the requirements of Bank/

to intimate in writing to the undersigned/
Call 7011980788 within 15 days from the
date of this notice, failing which it shall be
deemed that the said property is free from

all encumbrance, charges, lien etc.
Shashi Kant (Advocate)
Ch. No. D-209, Karkardooma Court,
Delhi-32, Mob.: 9999656267

PUBLIC NOTICE
Thraugh this publie nolics II
Advocate Meenu Arara inform
the paneral publc that my cland|
Emi Rani Bhalla has |osi the|
-:ur-g nal allotment letter of her|
Flat No. S0-127, 50 Block, Towar |
Apartment, Pitampura, Delhi- |
110034, MCR has besn lodged on |
110EE2 wide LR Mo, 4BEES1/2022 |
In case of sy claim ar objection |
in raspect fo iba said document,
canlacl within 15 days from e
is=ue of this public notice.
Meenu Arora (Advocata)
CnMe. 417, Lawyars Chambars,
Rohini Courd, Dofhi-&5

PUBLIC NOTICE
The General Public is hereby informed tha
my client Mr. Kunal Sharma S/o Sh. Ajay
Kumar Sharma R/o 239C, Block WP, Poorv
Pitampura, Delhi have severed all thei
relations with their father Mr. Ajay Kuma
Sharma, mother Mrs. Sangeeta Sharma
brother Mr. Kanishka Sharma and Siste
Mrs. Juhi Sharma, due to their bad behaviou
and ill will. My above named client has alsg
disowned and debarred his said father,
mother, brother and Sister from all thei
movable and immovable properties
Anybody dealing with Mr. Ajay Kumal
Sharma or with his family will do so a
his/her/their own risk and responsibilities
and my clients will not be responsible for any
act, deed or dealing done by Mr. Ajay Kuma
Sharma or Mrs. Sangeeta Sharma or Master
Kanishka Sharma or Mrs. Juhi Sharma.

Praveen Rastogi (Advocate
Enrol No-D/244/06

PUBLIC NOTICE
My client Munish Tyagi s/o late Beg
Raj r/o WZ-130-A, Village Budhela,
Vikas Puri, Delhi-110018 have
disowned his son Vivek alias Rahul,

PUBLIC NOTICE

NOTICE IS HEREBY GIVEN that shareholding pattern of M/s
Airmid Developers Limited & M/s Albina Properties Limited C/o M/s
Airmid Developers Limited (“Company's”), (as registered under
the Companies Act), having their corporate office at Office No. 01-
1001, We Work, Blue One Square, Udyog Vihar, Phase 4 Rd,
Gurugram-122016, Haryana, is proposed to be transferred in favor
of M/s Elan Limited. We have been granted License no. 79 of 2012
dated 17.08.2012 & License no. 11 of 2013 dated 12.03.2013 by
Directorate of Town & Country Planning, Haryana (“DTCP”) for
setting up a commercial colony over an area measuring 6.525

24(4-0), 25/1(6-5), 25/2(0-17), Rectangle no. 23 Killa no. 5/2(3-16)
total measuring 52 Kanals 4 Marlas (6.525 Acres).

And whereas vide memo no. LC-1882-JE(DS)/2022/17846 dated
28.06.2022, DTCP, has directed us to invite objections regarding
change in share holding pattern.

As such, any entity/ person having or claiming any objection to the
proposed change in shareholding pattern of the Company's, may
submit their representation in the office of Senior Town Planner
(STP), HSVP Complex, Sector — 14, Gurugram, Haryana 122001
in writing within a period of 30 (Thirty) days from the date of
publication of this notice, failing which it shall be presumed that no
adverse claim lies against the proposed change in share holding
pattern of the Company's.

For M/s Airmid Developers Ltd.
Authorised Signatory

For M/s Albina Properties Limited
Authorised Signatory

Date: 01.07.2022
Place: Gurugram

ACE

ACTION CONSTRUCTION EQUIPMENT LIMITED
CIN: LT4B99HR1905PLOCOS3EE]
Regd. Office: Dudhoda Link Road, Dudhala, Destl. Palwal-121102, Haryana
Phone: +81-1275-280111 (50 Linas), Fax: +91-1275-280133
Website: www.ace-cranes.com, EmaillD: csi@ace-cranes.com
NOTICE
Shares of the Company to Investor Education and Protection
Fund (IEPF) Demat Account
This notice is published pursuant to the provision of sub saction [6) of the Saction 124 of the
Companies Act, 2013 and the Imwesior Education and Protecton Fumd Authonty
{Accounting, Audit, Transfer and Refund) Rutes, 2016 including any amendment and re-
enaciment thereof,
To comply with the aforesaid provisions, the Comgany shall transfer all shares in respect of
which dividend has not been paid or diaimed for seven conseculive years or mose from FY
2014-2015 (Final Dividand) in the name of Investor Education and Protection Fund (IEPF)
a3 setup by the Central Government by the due date i.e October 25, 2022 as per Immestor
Education and Profection Fund Authorily (Accounting, Audit, Transfer and Refund) Rules,
2016 including any amendment and re-enaciment thereof.

Accordingly. the Company has communicated all the concemed shareholders al thesr

Transfar of Equi

Sd/- mauliclazguu:wmnw;;m:«grltlj Submizsion of falze or misleading proods of clabm shall attract penalties. Atul Mittal Rajesh Kumar, VillagelM Marranwala, Tehsil Kalka, District Panchkula, Haryana, Pin Code-133302
BB E- 53 TORETY OF ATy i ErE, oo
20" June. 2022 Shirish Lah!‘“";;?f:;’g; :Tﬂj:lfmf!&':'}jj;lmﬁﬁg,L’L:‘n‘:f;"h; Date 30062022 Liquidator of Glister Hpsphal.wl{;urgagn Private |_l.mq..3.;1 Marrarwala, Mear Gowl, Schoal, P'l:l MNanakpur Tehsi| Kalka, Duamclp.}nrhhull Haryana, Pin Coda-133302
Maw ﬂﬂ-ll';i DIN: 09029283 51.!-[; n:.:xl::uf‘rl:;: |“'-::r-:.¢|||:'!'u:::-.|: Placa - Dalkhi Regn. No: [BEWVPA-001IP 00439204 7-18M10762 Dated : 30.06.2022 Place: Baddi Sd/-Authorized Officer

IDFC First Bank Limited

{erztwhile Capital First Limited and amalgamated with IDFC Bank limited)
CIN : L65110TN2014PLCO97792

Tel : +31 44 4564 4000 | Fax: +81 44 4564 4022

Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chedpet, Chennai- 600031

&=

IDFC FIRST
Bank

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE
(For immovable property)

receipt of the said Demand notice.

on him under sub -
this 29th day of June 2022,

Fifty And Sixty One Paise Only) and interest thereon.

the secured asseals,

Whereas the undersigned being the authorised officer of the IDFC FIRST Bank Limitad (erstwhile Capital First Limited and
amalgamaied with IDFC Bank Emited) under the sacuritization and reconstruction of financial assets and enforcement of sacurity
nterest acf, 2002 and in exercize of powers conferred under seciion 13012 read with rule 3 of the Secunty Interest (Enforcement)

] Reserve | Imibal |Incremental NBEC. we sive this public notice that if Acres in Sector 106, Village Pawala Khusrupur, Gurugram, having g : ; : i
bl At Price (INR){ EMD Amt| Value (INR) perso’nrg i';’:inglsaﬂ; olglggt:g?] r:galrd?:g land comprised under Rectangle no. 24 Killa Nos. 1(8-0), 2/1/1(3- E{EIE' ;DM IEEHUEU: ??ma"d nuL-:;:hdated sl ml‘:n.g niil mT hu$wer. #m:?ﬁr; ;ﬂd guaramur;. 1 Ma:lgal r:;h
| {INR) ownership and/or creating mortgage of 8), 9/2(5-4), 10/1(6-4), Rectangle no. 17 Killa no. 20(1-18), 21/1(1-| | it 2. Ram Nath Dixit, to repay the amount mentioned in the notice being Rs. 25,62,350.61/- {Rupees Twenty Five Lakh
A ShDPIIDHiDE-' premises be_a[ing Mum[jpal 5525{":!‘:' g 52 500 '1.':':|.|:||:|'1:' the said property is/are hereby requested 18), 21/2(3_1 8), Rectangle no. 18 Killa nos. 16/1 (2_7), 16/2(4'9), Sixty Two Thousand Three Hundred Fl’ﬂ? And Sixty One Paise ﬂﬂlﬂ as on 12-07-2021, within &0 days from the date of

The borrowers having failed to repay the amount, notice is hereby given o the borrower and the public in general that
the undersigned has taken Symbolic Possession of the property dascribed herein below in exercise of powers confarred
section (4} of section 13 of act read with rule 3 of the security interest (enforcement) rules, 2002 on

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with tha
property will be subject to the charge of the IDFC FIRST bank limited {erstwhile Capital First Limited and amalgamated with
IDFC Bank Limited) for an amount of Rs, 25,62,350.61/- (Rupees Twenty Five Lakh Sixty Two Thousand Three Hundred

The borroweer's attenfion is imviled to provisions of sub = section [8) of seclion 13 of the acl, in respect of ime available, 1o redesm

Description of the Immovable properties.

South; Neighbour

All That Piece And Parcel OF Freehold Property Comprizing Plot No. 41, Admeasuring 108 Sq. Yds., Comprized In Khasra
No. 389-215-390-2430/381, Situated In The Village “Dhandra-2°, Locality Known As “Satjot Nagar', Near Roop Nagar
Chowk, Dugri, Tehsil & District- Ludhiana, Punjab, And Bounded As: East:Plot No. 40, West: Plot No. 42, MNorth: Street

Date:29-06-2022
Place: Ludhiana
Loan Account No: 17965573,

Authorlsed officer

IDFC FIRST Bank Limited

(erstwhile Capital First Limited and amalgamatad with IDFC Bank limited)

ADITYA BIRLA

« CAPITAL

T

PROTECTING INVESTING FINANCING ADVISING

Registered Office ; Indian Rayon Compound, Vieraval, Gujaral - 362266
Branch Office: 15t Floor, \ijaya Bank Building, Plot No, 17, Barakhamba Road, New Delhi 110001

DEMAND NOTICE U/s 13(2)

Aditya Birla Finance Ltd.

Youl the balow mentionad borower has avabad |oan by morgagqing the schedula mantionad proparty and you the belew mention has stood as
barrowerico- bormawar guarantor for the loan agreement. Consaguent ta the defaulls commitbed by you, your foan account has been classified as
mentioned below under the provisions of the Securitisation & Reconstruchon of Financial Assets and Enforcement of Security Interest Act, 2002
[ short SARFAES] Act). We Aditva Birla Finance Limited had issued Demand hotice w3 13(2) read with Security interest [enforcement) Rules
2002 az amendad 1o the address furnished by vou. The contands of the said nofices ar that vou had committed defaull in payment of the various
koans granted o you. Therefare, the presant publication camed cul lo serve the nodice as the provision of Section 13(2) of SARFAES] Act and in

terms of prowision tothe rule 3(1) of the Security Interest {Enforcement) Rules, 200

by the applicant under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;

(iv)you shall not transfer by way of sale, lease or otherwise, except in the ordinary course of
his business any of the assets over which security interest is created and/ or other
assets and properties specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured assets
or other assets and properties in the ordinary course of business and deposit such
sale proceeds in the account maintained with the bank or financial institutions holding
security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to the

applicant and to appear before Registrar on 06/09/2022 at 10:30A.M. failing which the

application shall be heard and decided in your absence.

Due to ongoing Pandemic situation, all the matters will be taken up through Video

Conferencing and for that purpose:- (i) All the Advocates/Litigants shall download the

Cisco Webex application/software; (ii) Meeting ID and Password for the next date of

hearing qua cases to be taken by Registrar/Recovery Officer-l/ and Recovery Officer-ll shall

be available one day prior to the next date at DRT Official Portal i.e. drt.gov.in under the

Public Notice Head. (iii) In any exigency qua that, the Advocates/Litigants can contact the

concerned official at Ph. No. 23748478. -

Given under my hand and the seal of this Tribunal on this date: 11/02/2022. x

Signature of the Officer Authorised to issue summons

financi“. ep' .in

EDUCATIONAL

§ 0 MEWAT INSTITCTE OF ENGG & TECH

Technieal Campus
Delli-Ahier Srase Higlieay, Filape
Kot Feragepur ek, Mesar fife )

REUIREMENT OF FACULTIES
» Directer/Principal
» Associale Prolessor
+ Kszistan Prodessor
* Lechurer
# Lab Instructor
In 2 Deparimeal of ME,CE.EE & CSE, ECE
Elsgebiity: 8. Tech,l. Tech,FRD,
Salary as per AICTE Norms
btereslad Canddales apphed ther resame oo mai
sdmigthsEgmail com
Cell :370E528732, 09992223300
Diate of Inberview- 1 July 1o 6 July 2022

Please also note that both the unclaimed dividends and corresponding shares including
all future benefits accruing on such shares, if any, once transferred to IEPF Authority can
[be claimed back from IEPF autharity after following the procedure prescribed in the
aforesaid rules.

The shareholders holding shares in physical form and whose shares are liable o be
transfemed to IEPF Demat Account, may note that the Company would issue the duplicate
Ishare certificate(s), in eu of original share certificate(s) held by the shareholders, after
izsue of duplicate shares cerificates, the Company shall inform the depository by way of
corporale action to convert the duplicals shares certificates info Demat form and transfer i
favour of Authority. In respect of shares held in demat form, the Company shall inform the
depository by way of corporale action where the shareholders have their accounts for
fransfer in favour of the Authority.
The concerned sharehaolders ane reguestad to claim unclaimed dividend for the financial
vear 2014-15 (Final Dividend} and cnwand by making an application to the CompamyR TA
|by Octlober 15, 2022, falling which their shares shall be translerred o |EPF Demal Account.
For ciaiming the unclaimed dividend or in case you need any informationdclarification,
|piease wrile to Skyline Financial Services Private Limited, Registrar & Share Transfer
Agentof the Company or email at csi@ace-cranes. com.
For Action Construction Equipment Limited
Sdi-

Date - Jume 30, 2022 Anil Kumar

Place : Palwal Company Secretary

2. Legal Heirs/Authorized Representativels of Late Mre. Mamta Chawla, House | Manda!, Deed

Mo, 2762, Village Sanauli Khurd, Tehsil Sambhalkha, Dislrict Panipat, Har,'drla ;”5 G248,

132103, Also At: Plat No. 23, Scame No. 24, Nagar Sudhar Mandal, Deed No, G845, | New Sabzi

Mew Saha Marked, Panipat, Haryana— 132103, Markal,
3. Mr. Raman Chawla, Housa No, 2782, Village Sanauli Khurd, Tehsd Sambhakha, | Panipat,

District Panipat, Haryana-132103. Also At: Plot No. 23, Scame No. 24, Nagar Sudhar | Haryana -

Mandal, DeedNo. 6346, New Sabazi Market, Panipat, Haryana - 132103 | 13210
4, Ws Chawla Enterprises, House Mo, Z76/2, “Wllage Sanauli Khuerd, Tehsil |
Sambhalkha, District Panipat, Haryana-132103. Also At: Plot Mo, 23, Scama No. 24, |

Magar Sudhar Mangal, Deed Mo, 6945, Mew Sabei Market, Panipat, Haryana = 132103 |

02/02/2022. pged atout 31 years anc = i address registered with the Company/Registrar and Share Transfer Agent (RTA) records,| | Loan Account no./Name and Details of the | Date of | Amount due as per

WHEREAS this Hon'ble Tribunal is pleased to issue summons/notice on the said both tfo WZ-1304 Vilage Buchela whose shares are llable 1o be iransfemed lo relevant Account of IEPF Authority. Thel | Address of the Accoun, security to be | Demand | Demand Notice

Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of Vikas Puri, Delhi-110018 in respect Lompany has also uplnaded on its wehsite www.ace-cranes.com, full details of containing] | Bomower(s) & Guarantoris) enmorced Wolice i

Rs. 138613029/- (application along with copies of documents etc. annexed). of property no. WZ-130-A, Village names of such shareholders and their folio number or DP ID-Client 1D with their shares WPA Date

In accordance with sub-section (4) of section 19 ofthe Act, you, the defendants are directed as Budhela, Vikas Puri, Delhi-110018, | -able 1o be transfarred to the [EFF suspense Account Product - Loan Against Property Alithatplece | 130622 |Rs. 60,35,7B5/-

under:- My client will not be liable for any The shareholders may please note that after the above shares which will be credited in the Loan Account No: ABFLPNTLAPOO042583 and ABFLPNTLAPOOOO103150 and parcel of (Rupses Sixly Lakh

(i) to show cause within thirty days of the service of summons as to why relief prayed for frl]zmeftc' done by them in any DEMAT accounts of the IEPF Auhority then such shares will not b available to the shareholder| | 1. Legal Heirs/Authorized Representative/s of Late Mr. Ravinder Kumar, “PlotNo. 23, | NPA- Thirty Five Thausand
should notbe granted; Parvesh Kumar Tyagi (Advocate for sale or transfer o dealt with in any manner excep! as per the process and provisions as H_:us::* Ho. 27612, Village Sanaull Khurd, Tehsil Sambhalkha, District Panipat, Haryana- ?ﬂa:ﬂ MO 150522 | Seven Hundred Eighty

(ii) todisclose particulars of properties or assets other than properties and assets specified Tis Hazari Court, Delhi 110054| |prescribed in the aforementioned rules of section 124(6) of the Companies Act, 2013, 132103, Also At: Plot r~_4-:. 23, Scame I'~I9.ﬁ E-i.ﬁr‘-i-agar Sudhar Mandal, Daad No. G948, f, 24, Nagar Five Only) L& Rs.

New Sabzi Market, Panipat, Haryana— 132103, Sudhar 50,92,152)- for Loan

Afe no ABFLPNTLAP
OM0042583 & Rs,
8,43 633- for Loan Alc
Mo. ABFLPMTLAPO
000103930 by way of
outstanding  principal,
arrears  {including
accrued fate charges)
and interest fill

03.06.22

You-are hereby cabad upon to pay Aditya Birla Finance Limited within the penod of &0 days from the date of said demand nobice the: aforesaid
amount with interast and cost failmg which Aditya Birla Finance Limited will Eake necassary achon uncer the Pravissans of the sand Act against all
or any cne or mone of the secured assats incleding taking possession of secured asseds of i borrowers, morigagors and he guarantors. The
powes available to the Aditya Birla Finance Limited wder the said acl inclede (1) Power o take possasson of the securad assals of the
borrowersiguarantors including the nights to transfer by way of leasa, assignment of sale for releasing secured assels (2] Teke over management
of the secured assets induding rights to transfer by ways of leasze, assignment or salie and realize the secured assets and any transfer as of
secured assels by Aditya Birla Finance Limited shall vest in 2 the nghis and relation o the secured assets transferred as it the transfer has

besn made by you

In terms of the Provisions of the Sechion 93013} of the said acl, wou are hersby prohibited from transferring, either by way of sale, lease or
otherwise {other than i the nomal course of your business), any of e secured assats as relerad 1o above and hypothecatedmorligaged o fhe

Aditya Birla Finance Limited withou$ prior consent of the Aditya Birla Finance Limited

Data: 1NE2022

New Delhi

Place: Panipal

Signed by Autharized Officar, Aditya Birla Finance Limited
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4% DHANUKA AGRITECH LIMITED

Hhamikn GIN: L24213DL1965PLCOZ01 26
Registered Off.: 82, Abhinash Mansion, 15t Floor, Joshi Road, Karol Bagh,
Mew Delhi 110 005 | Phone No. 011-2353 4551-52
Corporale Dffice: Global Gateway Towers, MG Road, Near Guru Dronacharya
Metro Station, Gurugram-122 002
Email: investors@E@dhanuka.com | Website: www.dhanuka.com

COMMUNICATION TO SHAREHOLDERS FOR UPDATION
OF EMAIL ADDRESSES

Motice is haraby given that the 37" Annual General Meeting (AGM) of the Members
of M/s. Dhanuka Agritech Limited will be held on Tuesday, 02* August 2022 at
11:00 AM through Video Conferencing/other Audio Visual Means ("DAVM™) fo
transact the businesses as set out in the Notice of AGM which is being circulated
for comvening the AGM.

In view of the contimeing COVID-19 global pandemic, the Ministry of Corporate
Affairs has issued a General Circilar bearing Mo 2/2022 dated May 5, 2022 read
with Circular No. 2002020 dated May 5, 2020, Ciccular No_02/2021 dated January
13, 2021, Circular Mo 192027 dated December 82021 and Circular No. 21,2021
dated December 14, 2021 allowing conducting of AGM through Video Conferencing
["VC") or other Audio Visual Means (“0AVM™) without the phwsical presence of the
Members for the meeting at @ commaon venue. In terms of the said Circulars and in
compliance with the provisions of the Companies Act, 2013 and SEBI circular SEBI
HO/CFOYCMD2/CIR/P/2022/62 dated May 13, 2022 and relevamt circular of SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015, the AGM of
the Company is being held through VG / OAVM. Hence, Members can attend and
parficipate in the AGM through VC / OAVM onfy. In accordance with the Secretarial
Standard-2 on General Meeting issued by the Institule of Company Secretaries of
India (IG51) read with guidance’ clarification issued by IG5, the proceedings of the
AGM shall be deemed to be conducted at the Registered Office of the Company which
shall be the deemed venue of the AGM.

Please note that the requirement of sending the physical copy of the Motice of
37" AGM and Annual Report to the Mambers have been dispensed with vide MGA
circular's and "SEBI circular. Members attending the AGM through YC/0AVM shall
be counted for the purpose of reckoning the quorum under Section 103 of the
Companias Act, 2013,

In Compliance with the above mentioned Circulars, the Motice of 37" AGM
and Annual Report for the Financial Year 2021-22 will be sent glectronically to those
Mambers who have ragistered their email 105 with the Company / M/s Abhipra
Capatal Ltd, ('RTA") and Depository Participant(s) (*Depository™). The Motica of
AGM and Annual Report will also be available at the website of the Company at
woww.dhanuka.com and on the website of COSL at www.cdshindia.com. Additionadly,
the Motice of AGM and Annual Report will also be available on the websites of
the Stock Exchanges on which the secunties of the Company are listed ie. at
www.nseindia,com and www.bseindia.com

The Company is pleased to provide VC/0AVM and remote e-voting facility of CDSL
io all s Members fo atiend AGM and cast their votes on all Besolutions sef out in the
Motice of AGM through ramote e-voting, Detailad instructions for attending the AGM
and casting votes through Remote e-voting and e-voling at the AGM is being provided
in fhe Mofice of 37 AGM.

The Members of the Company who have not yet registered their email address are
requested to follow the process mentioned below, before 5:00 PM (I5T) as on the
cut-off date (record date) i.e. 08" July 2022, for registening their email addresses to
recaive the Motice of AGM and Annual Report electronically and to receive login 1D
and passwiard Tor e-voling:

(i) Members holding shares in physical form may get their email ids registerad
by submitting necessary detalls like Folio Mo, Name of Shaseholder along
with scanned copy of valid share certificate (front and back both), PAN
(seff attested scanned copy of PAN card), AADHAR (seff attested scanmed
copy of Aadhar Card), email id and mobile numbar by email to Company at
investors@dhanuka com / RTA's at ria@abhipra.com.

(i) Members holding shares in dematenalized form may also femporarily get their
g-mail id registered by providing the Demat account detads (COSL-16 digits
beneficiary [0 or NSDL-16 digit DPID + CLID), Mame, client master or copy of
Consofidated Account statement, PAN (self attested scanned copy of PAN card),
AADHAR (self attested scanned copy of Aadhar Card) to Company  RTA Email 1D,

It iz clarified that for permanent registration of email address, the Members are

requestad to register tha same with their respectiva Depository Participants,
Further, Members of the Company whao have not registered their a-mail addresses
can also attend the AGM and vote by following the procedure being provided in the
Notice of AGM.

For Dhanuka Agritech Limited

ad/-

Jitin Sadana

Place: Gurugram Company Secretary and Compliance OHicer
Dated:; 30-D&-2022 FCS-7T612
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Union Territary of Jammu and Kashmir

Office of the Relier and Rehabilitation Commissioner (M) Jammu
Fhone No. 0191-2385458 (Fax, 0191-2586218) Email: jkrelisforganisationi@gmail.com

PUBLIC NOTICE

It is for infarmation to all the Kashmir Migrants/Displaced Persons (PoJK)
that Relief Organisation (M) Jammu is organizing 4th camp for registering /
issuance of Registration/Domicile Certificates in favour of the Kashmir
Migrants/Displaced Persons (PoJK) vide Govt. Order No. 52-JK{DMEEE) of
2020 dated : 16.05.2020 read with Govt. Order No. 44-JK(DMRRER) of 2021
dated 22.06.2021 and with Govt. Order No. 30-JKIDMRRR) of 2022 dated :
10.06.2022 at different locations in Delhi w.e.f. 2nd July 2022,
1. 5-Prithivi Raj Road, JK House New Delhi.
2. Kashmiri Samiti Bhawan, Balidan Bhavan, Lajpat Nagar New Delhi,
3. One Mobile Team that will cover the Locations viz Faridabad, Gurugram,

Moida, Karolbagh, Shalimar Garden.
No.: JKBI/Advt/1958-60/2022
Date: 30.06.2022

Sdi-
Relief and Rehabilitation
Commissionear (M)
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This is a public announcement for information purpose only and is not a Prospectus Announcement.

Mot for publication and distribution, directly or indirectly outside India.

PUBLIC ANNOUNCEMENT FOR RIGHTS ISSUE

Coastal
Corporation
Limited

COASTAL CORPORATION LIMITED

Our Company was originally incorporated as Coastal Trawlers Private Limited under the Companies Act, 1956 and
received a certificate of incorporation from the Registrar of Companies, Andhra Pradesh at Hyderabad (“ROC") on May
30, 1981. Qur Company was converted into Public Limited Company vide a fresh certificate of incorporation issued by
ROC on January 29, 1985. Subsequently, the name of our Company was changed to Coastal Corporation Limited vide
fresh certificate of incorporation issued by ROC on February 22, 2005.

Registered & Corporate Office: 15 - 1- 37 / 3, Jayapradha Apartments, Nowroji Road, Maharanipeta,
Visakhapatnam - 530002, Andhra Pradesh
Contact Person: Ms. Swaroopa Meruva, Company Secretary & Compliance Officer; Tel No: +91 8912567118

E-Mail Id: cs@coastalcorp.co.in; Website: www.coastalcorp.co.in; CIN: L63040AP1981PLCO03047

OUR PROMOTERS: (I) MR. VALSARAJ THOTTOLI AND (Il) DR. KAMBHAMPATI HARI BABU

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY

THEISSUE

ISSUE OF UP TO [+] PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF 2 10/- (RUPEES TEN ONLY)
(“RIGHTS EQUITY SHARES") EACH AT A PRICE OF ¥ [+J/- PER EQUITY SHARE (“ISSUE PRICE") FOR AN AMOUNT
COLLECTIVELY AGGREGATING TO ? [*}/-* ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF [+] RIGHTS EQUITY SHARE(S) FOR EVERY [*] FULLY PAID-UP EQUITY SHARE(S) HELD
BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON [+] (“THE ISSUE"). THE ISSUE
PRICE OF EACH RIGHTS EQUITY SHARE IS [+] TIMES THE FACE VALUE OF THE EQUITY SHARE. FOR FURTHER
DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 144 OF THE DRAFT
LETTER OF OFFER.

PAYMENT TERMS

| AMOUNT PAYABLE PER EQUITY SHARE (R) | FACE VALUE (3)| PREMIUM ()|  TOTAL()
| Dn Appllcatlun . [*] . [*] . [+]

| One or more subsequent Call(s) as determined by our |

| Board at its sole discretion, from time to time _ _[-]_ _ [-]__ _ [-]

| Total | el | [ | v

*Assuming full subscription. The Issue size will be less than & 50 crores

This Public Announcement is made in compliance with the provisions of Regulation 72(2) of the Securities and Exchange
Board of India (lssue of Capital & Disclosure Requirements) Regulations, 2018 (the “SEBI ICDR Regulations™), to inform
the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite
approvals, market conditions and other considerations, an issue of Equity Shares to its equity shareholders on rights
basis and has on June 30, 2022 filed a Draft Letter of Offer ("DLOF"/“Offer Document™) with the BSE Limited (“"BSE™)
and The Mational Stock Exchange of India Limited (“*NSE") (hereinafter collectively referred to as the “Stock
Exchanges”). Since the size of the Rights Issue is less than ¥ 50.00 Crores (Rupees Fifty Crores), the DLOF has not
been filad with the Securities and Exchange Board of India (“"SEBI") nor SEBI shall issue any observation on the DLOF,
The DLOF is available on the websites of the Stock Exchanges i.e. BSE at www.bseindia.com and NSE at
www. nseindia.com, the website of the Lead Manager to the Issue at www.finshoregroup.com and the website of our
Company at www.coastalcorp.co.in.

Investmeant in equity and equity-related securities involves a degree of risk and investors should not invest any funds in
this offer unless they can afford to take the risk with such investment. Investors are advised to read the Risk Factors
carefully before taking an investment decision in this offering. For taking an investment decision, investors shall rely on
their own examination of the issuer and the offer including the risks involved. The Right Equity Shares being offered in this
issue have not been recommended or approved by the SEBI nor does SEBI guarantee the accuracy or adequacy of the
Offer Document.

Investors should read the Offer Document carefully, including the “Risk factors” beginning on page 19 of the Offer
Document before making any investment decision.

LEAD MANAGER TO THE ISSUE
g 1

REGISTRAR TO THE ISSUE

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2™ Floor, Room MNo. 207,

227 A.J.C Bose Road, Kolkata-700020, West Bengal
Telephone: +91 33 2289 5101 / +81 33 4603 2561
Email Id: ramakrishna @ finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. 5. Ramakrishna lyengar

SEBI Registration No: INMOD0012185 SEBI Registration No: INRO00DO1385
CIN No: U74900WB2011PLC169377 CIN No: U99999MH1994PTCO76534

All capitalised terms used and not specifically defined herein.shall have the same meaning ascribed to them in the DLOF.

For Coastal Corporation Limited
On behalf of the Board of Directors
Sdi-

Valsara] Thottoli

Managing Director

BIGSHARE SERVICES PRIVATE LIMITED

1# Floor, Bharat Tin Works Building, Opp. Vasant Oasis,
Makwana Road, Marol, Andheri East, Mumbai- 400059
Telephone: +91 22 6263 8200 / +91 22 6263 8222
Email: rightsissue @ bigshareonline.com

Website: www.bigshareonline.com

Investor Grievance Email id: investor @ bigshareonline.com |
Contact Person: Mr. Vijay Surana

Date : June 30, 2022
Place : Visakhapatnam

This Public announcement has been prepared for publication in India and may not be released in any other jUTISdIEtIDn
Please note that the distribution of the DLOF and the Issue of equity shares on a rights basis to persons in certain
jurisdictions outside India may be restricted by legal requirements prevailing in those jurisdictions. Accordingly, any
person who acquires Rights Entitlements or Rights Equity Shares will be deemed to have declared, warranted, and
agreed that at the time of subscribing to the Rights Equity Shares or the Rights Entitlerments, such person is not and will
not be in the United States and/or in other restricted jurisdictions. The Rights Equity Shares of the Company have not been
and will not be registered under the United States Securities Act of 1933, as amended (“Securities Act”), or in any other
jurisdiction which have any restrictions in connection with offering, issuing and allotting Rights Equity Shares within its
jurisdiction and/or to its citizens. The offering to which the DLOF relates is not and under no circumstances is to be
construed as, an offering of any Rights Equity Shares or Rights Entitlermnents for sale in the United States or any other
jurisdiction other than India or as a solicitation therein of an offer to buy any of the said Rights Equity Shares or Rights

Entitlement. PRESSMAN

www . readwhere. com




